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Office Nbtes 	 l  Date 	 Courts Orders 
I 	 I 

I 	 I 

.9.96 : 	Nr. A.K.Choudhury, Addl. C.G.S.C. 
Th i s ar" 00" i c', a t i 0 a i s lu present. 
form tnd wiuim time 
C. 1.7 . of Rs. 5/ 	 None present for the applicant. 

•depoireJ vide 
IPO 13W- No '32-2F 	: 	

List for consideration of 

• •• 	

admission on 10.9.96. 

Ve_ 14~T_ 9 : 

Me6e_r 
6 I. 

trd i 

Learned counsel Mr.D.C €Kath 

Häzarika for the applicant. kdl. 

• 	
C.G.S.C. Mr..KChoudhury for the 

respondents. 

In this application under 

-- 	 - 	 -'--- 	 section 19 of 'the Central Adrnini_ 

fP-4 	
" 	

, 	

, strative Tribunals ct 1985, Vhe 

applicant has prayed for setting 

, aside and quashing of the impugned 
l order conveyed by Memo No. F6-1(A)/ 

3 4274 9b 	
-' , 	 88-89/2 dated Tezpur the 29-12-95 

by which the applicant was imposed 

: punishment of reduction by 2 staeE- 

it(9 	 'from Rs.1540/- to Rs.1480/- in the 

,scale of pay 975-25-1150--EB-30-1660 

a period of 2(two)years without 

cumulative effect. Consequent to 

this punishment the applicant submi 

tted an appeal dated 11-3-96 addre4i 

ssed to the ChiefPost Vaster Gene-

ral(vig), Assam Circle, Guwahati. 

contd/- 

CENTRAL ADBINISThATIBE. TRIBUNAL 
CUWAHATI BENCH 

0000 	
* 

No.  
e-4L- p1ican t( s ) 

J %r 	
jRaspondent(s) 

Advocates f o r the applicant(s) 

rn Sc 

r 

-çJAdvocates for the Respondent(s) 
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0.A.181/96 

I 
10-9-96 Durj.ng the course of hearing for Admission 

it is gathered that this appeal Is pending 

disposal before the Chief. Post Master 

General, Assarn Circle till date. It is 

considered thatthis application needs not 

-be admitted at this stage This applica-

:tion is disposed of with a direction to 

the .rospondent No.2, Chief Post Master 

General, Assam  Cjrc1e, Guwaiatj to djs-

pos,e of the appeal dated 11-3-96 within 

three mont1' from to-day. The respondent 

No.2 while disposing of the Appeal shall 

give the applicant personal hearing and 

the applicant xk isat liberty to submit 

all the contentions he has made in this 

0.A. before the appellate authority. 

The application is disposed of as 
above and the applicant may approach 

this Tribunal again if he is aggrieved 
....'L.. 	4.L. 	 1 appel late VLIIL. 

Copy of the order be furnished to 
0 i 	 . 	 . 

the counsel of both sides. 

im 

)D 

C ..  

I 

Menber 
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\ 
THE CENT RAJ. AIINI$TRATIVE TRIBUNAL ::: GUWAIiATI 

- 	BENCH 

(An applicati'on Under Section 19 of the Central 

Administrative Tribunal Act, 1985). 

TITLE'THECASEO.A.NO.,. - /$//96. 

Sri khagendra Kumar Bodoloi 

then Sub-Pc6tmaster, Lokra 8,0. 

• . 	 and now Postal Assistant, J'amugurihat 8.0. 

• 	 (since removed), viii- Jamugurihat, 

P.O. Jamugurihat, Tezpur, 

jjstrjct - Sonitpur, Assam, 

PP 

-Versus- 

Union of India and others. 

ResDondent,s . 

INLEX 

i • os Annexurs 	Particulars 	Page 

1. 	A 	Photocopy of the 	1t - I2 
Judgsnent dtd. 30.1.93 
passed by Judicial / 
Magistrate, Tezpur, 
Sonitpur. 

2 0  . 	B 	 A photocopy of the 
cancellation Order 
Vide Memo NO.6-1(/ 
88-89/2 dtd. 4.6,93 
issued by Rpondent 
No.. 

r S  

-.-- 

Contd.. • .2 
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Sl #Ncs o  jpnexures Partic4 

3, C A photocopy of the 
• Memorandum alongwith 

enclosures vide Memo 
NO. F6-1(A)/88-89/2 

• •• dtd. 7.6.93 issued by 
Respondent No.3. 

• 	 4. D A photo copy of the 
XInquiry order vide 
Memo NO. P6-i 

( ) /88-89/2 
dtd. 17.8.93 issued by 
Respondent No.3. 

• 

	

S. E Aphtoccpy.of the 
• Order vide Meno No. 

F-61()/88...89/2 dtd. 
29.12.95 issued by 

• Respondent No.3. 

• 	 6. F Photocopy of letter of 
Departmental Inquiry 
dt. 6.6.89 issuedby 
Respondent No.. 

7. Photocopy of letter of 
• 

• Departmental Inquiry dt. • 

17.9.93 issued by 
Rpondent N0.3. 

- 	 8 1  H 	• A photocopy of appeal 
• dtd.' 11.3.96 preferred 

• 
• by the applicant.bef ore 

• 	 ' 
- ReSpondent NO.3. 

• 	 • 	 0 	 • •, S 	 Filed by 

Dated:- 

• 	 .• 	 • 	 • 
(Ms.S.B.Choudhury) 

• • Advocate. 



IN THECENTRAIJ AU4INISTRATIVE TRIBUNAL: :GAU}&A?I BENCH. 

• 0. 	 R / 	of 1 926,  

• 
BETL 

Sri Khagefldra Kumar BordolOi 

then Sub-Post Master, Lokra S.0e 

and now Postal Assistant, Jamugurihat 5.0. 

(Since removed), viii- Jamugurihat, 

P.O. jarrugurihat, Dist. Sonitpur 

(Assam). 

Appellant. 

-Versus- 

The Union of India, 

rrented by the. Sret.ary to the 

• 	 . 	. 
0 	 • 	. 	Government of India, Ministry of 

Communication, New Delhi. 

The Chief Post MS ter General, APsarn 

Circle, Guwahati-1 (1$Sam). 

-Tho Pea -MS#e-eE  

3. The Superintendent of Post Off ic, 

Darrang DjviSiOt, Teur 

H 2 O.-784001 (Assam). 

ReSp 

• 0 	
The pprtiCulars of theorderiflSt which 

• 	
. 

• this gR]2l:Vqation is made : 

• 	 • 	
c•- 

The 



The application is made ag.nSt the following 

Order vide Meno No.F6-1(A)/88-89/2 

dated 29. 12.95 for reuction of pay by 2(two) 

stages from.154O/- to R.1480/- in the scale 

of pay 975..25-1150-EB-30-1660 for a period c 

2 (two) years without ccrnulative effect, by 

the Superintendent of Post Offices, Darrang 

Division, Tezpur, and such omission/action has 

caused great injustice to the petitioner. 

(nexure-E) 

2. JURISDICT ION OF THE TRIBUNAL : 

The applicant declares that the subject-matter 

• 	of the order against which he wants redressal is 

• within the jurisdictionof the Tribunal. 

LIMIT,Q: 

The applicant declares that the subject-

matter of the order against which he wants redessal 

is within the limitation prescribed of the Central 

Administrative Tr1Junal Act, 1985, 

FACE S OPTB CASL: 

4.1. • That the applicant is a citizen of India and 

a permanent resident of AS Sam and as such, entitled 

to all the privileges and safeguards under the 

Constitution of India. 

. S ••• 
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4,2. 	That your applicant was working as SPM, 

Lokra during the period from 5.9.84 to 28.4.88 and 

has a Clear records of A 3 years faithful service 

rendered to the Nation in the hstabljshment of the 

Rpondents. 

	

4.3. 	That Shortage of c8sh amounting to Rs.44,140.00 

(Rupees Forty Four Thousand One Hundred forty and hine 

paiS e) only was found by the then Supdt. of POS Tezpur 

in the Cash balance of the applicant's office on 

29.4.88 in his absence. The reason èf the Shortage 

was that an the night of the day when the applicant 

received the cash from the Head Office, some unknown 

people, overpowered the applicant an gun-point and 

Snatched away the key of the office safe and took 

away the S aid cash amount, Although the safe had 

double-locking system, this WS not locked by. the 

clerk which facilitated the crime. 

	

4.4. 	That accordingly, charges were framed and 

show cause notice was Served against the applicant 

vide office Memo No.F6-1(A) /88-89 dtd. 17-4-89 issued 

by the then Supdt .of FOB, Darrang Dn, Tezpur. The 

applicant submitted his defence Statement. He. was 

also personally heard, quasi-judicial is Thquiry. was 

completed but no. punishment 'was imposed on the applicant 

due to the fact that he could prove his innocence in 

oral inquiry. 

	

4.5. 	That the authority had also realised the 

• loss fund amounting ps.44,140.09 &ipees Forty Thousand 

One... 
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One Hundred Forty and Nine paise) only front the s1.ary 

and GPF of the applicant on diffexnt dates.. 

(Anneure!l.E) 

• 4.6. 	That the authority even then lodged an 

P1R vide GR C85e No.702/88 u/S . 409 IPC with the 

Tezpur Police Station in which the applicant was 

,prosecuted in the court of the Chief Judicial Mag1S. 

trae (Tezpur), on the Same ground,/ ctuse of .ation 

and eventually the applicant wasfound not guilty of 

the charge and was acquitted after careful examina- 

tion Of the whole ca$e* 

photo ccpy Of the jdgement dtd.. 30,1.93 

issued by Mag$trate (J), Teur. Sonitpur 

15 annexed herewith e$ 

• 4.7. 	That even though thoe had bocn no loss to 

the Government at all, and the charges frameC against 

• the applicant was also ordered to,be treated as Can- 

celled vide office Memo No.F6-1(A)/88-89/2 	dtd. 

4.6.93., issued by Respondent No.3, the applicant 

was again charge.,Sheet 	on thea 	grotrndvlde 

office Memo 	o.p61(A)/88.-89/2 dtd. 7.6.93 issued by 

&espondent No.36 

photo copy of the cancellation order vide 

Momo No.F6-.1(A)/89-.89/2 dtd. 	;esued 

by Respondent NO. 	3 	is 	rinexcd hcrewith 

S Wnexu refl 	 . 

photo 
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Oto 	 longwth 

cosure vie MBnQ NO,?6.4(A)/889/2 

dtd,  ?T*--,6,,. ,93 issued by Rpondent Jo. 	3 	is 

anned herewith 	s 

That Departmental prccedthg was held Oncp, 

aen vid 	erno NoJ6(A)"BC-89/2 dtd. 17.8.93 issaed 

- 	 by Responaent Soj. an the Same  charge and subsequently 

• 	 PUU±hment •yS L.nflited upon the applicant vide Memo 

No,6-1(z)/88-89/2 àt. 29. 12.95 issuod by 	pfltht 

wher,y an odder ws p s s ed that the pay of the 

pp1int be reduced by 2(tw) sta 	from 	.154Oi. to 

in the scale of pay  97525l15O.E.3O-166O 

a peod: 	f 2(twO) yea 	ithout caIetive 

by not taking into cons idetatz.on the written statement 

f ii. ed by the 	pp1 icent and Other rel ated evepts,.  

Be it stated here that on both the occ a- 

ssions., the batmentl Inquirtes wehs•. coiducted by 

4iferent ofer. On *e occasion (on 6, 6.8g) the QL 

Oficer 
Xniiry 	was Sri 8.K.Dam and on the other 

000. 	(on 17,9,93), it was bri A.Caa. 

I 
Photo copy of the inquiry order Vide Memo 

o,.' 6i()/88ai.a0/2 dtd 	17,8.93 issued by 

tpoudent No. 	3 	is 	nexea herewith 

• 	 Photo 	.. 

1: 
•- 

''\•N,,) • 	 • 

, 	 / •. 

L 	' 
f a, 	• 

• 	 • 

, 	 I 	• 	• 	 ..•, 	 ,• 

• 	 • 
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photo copy of the order vide MemO No* 

r6-1(A)/88-99/2 dtd. 29.12.95 is annexed 

- 	herewith as Annexure-. 

Photo copies of the letters of Vepartmental 

Inquiry dt. 6.6.89 and 17.9.93 are anfl*xed 

herewith as pexure 	P and G. --- 

4.9. 	That finding no way out, the applicant pr 

f erred an appeal before Respo1dt No.3 on 11.3.96 
/ 

stating the facts that the whole inquiry proceeding was 

corleted illegally as the procedure for holding such 

inquiry had not been followed.he whole inquiry report 

WS not ftirnished to the appiicant.The applicant was 

not even allowed to cross-examine the witnesses nor 

be was informed to auce defence witnesses, if any. 

Morever, when the applicant produced his defce 

witnessø, they were not examined by the authority, 

which was admitted by the Rpc*idente thans elf in 

he order dt. 29.12.95. But the said reprentation is 

pending till date without any $tpS t1eing taken. 

A photo copy of the representatcn dt. 11.3.96 

is annexed herewith as nnezure-M. 

GOUND 
\ 

(A) 	The order of punishment vide No.P6-1(A)/88-89/2 

dtd.29.i2.g5 is eX'ufacai1 illegal in as nuch.as the 

eme is paSsed withOut COnCluSiVe proof and proper 

investigation/inquiry. 
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(B) 	Th said order of punishment is passed 

- 

0 	
against the applicant wtthout applicatLon of mind and 

• 	 the departmental proceeding was conducted 5 years after 

the Same had been cancelled vide Memo No.P6-1(t,/88-89/2 

dtd. 4.6.93 and 'after the applicant had been acquitted 

- of the Same charge vide judgement dtd. tUx93: 30.1.93 

and also after the loss fund of Ps 9 4,140,09 (Rupees 

Porty four thousand one hundred forty and *e njne 

paise) had been credited by the zpplicant to Government 

account as UCR on different date .o. The whole proceeding 

was conducted haphazardly, whinsicaily and in contra-

vntion with the mandatory provisions of 311(2) of the 

ConstLtution of India. 

(c) 	The said order of punishment is apparently 

llal, founded on malafide and colourable exercise 

of power where the enquiry/investigationfts not 

conducted with the deligence, care and without any 

viOlatic*i 'of,princi_vIes of Natural Justice and hence,, 

does not take into account, the various privileg and 

protect ons of the Central €mploye., 

(I)) 	The order of reductcn of pay by 2(two) stages  

' 	for a period of Z(two) years without cun*ilative éfft 

by way of punishment by the Disciplinary authority 

(i.e., Rpondent NO.3) is not a speaking 

5. 	 wITH 	PI$ION$ s 

0 	 5.1. ... 
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5.1. 	For that malafide, discrimination, har&smit 

being the foundation of the impugned order vide Memo 

WO.F6-1(A)/88.89/2 dtd. 29.12.95 is not maintainable 

in the ' eye of law and hence, liable to be quashed and 

Set aside. 

5.2. 	For that the Said inpugned order against the 

applicant is not only illegal, arbitrary but also a 

gross violation of the Principles of Natural Justice 

and administrative fair play and hence liable to be 

quashed and set aside. 

• 	 5.3. 	For that it is submitted that the Said impugned 

order dated 29.12.95 was passed by the Respondent 

NO. 3 whimSically, arbitrarily, unilaterally and in 

gross violton of the provisions of Articles 14 and 

16 and hence liable to be quashed and set aside. 

rETAILS OF RWaDIES EW&STED 

• 	 The applicant declares that he has exhausted 

- the departmental remedies by filing representation and 

there is no other alternative remedy open to him except 

by way of filing this application. 

MATTERS NOT PREVIQJSLY FILED OR PNDG IN ANY 
OIHER COUFG  

• • 	 - 	 The applicant further declares that he has 

not previously filed any writ petition or suit regarding 

• 	 • 	 the ... 



the grievances in rpect of which this PppliCatjon 

is made before any court or any other tenóh of this 

Hon'ble Tribunal or ny other authority nOr 3fl7 SUC 

applictiori writ petition or 'Suit i8 pending before 

any of them, 

8. .IJEE hS.0UGaT jOR: 

In View of the fcct5 meationed in paragraph 

4above, the applicant prays fot the follo4ng reliefs, 

stnt applitation may please, be adutted, 

rec ords be called for and on perusal of the same and 

upon hearing the parties on the cause or causes that 

may be ShOwn, may be piesed to grant the following 

liefs :- 

(j) to set aside and quash the impugned 

'Order.  vide Memo No.F6-1(A)/8889/2 dtd. Tezpur the 

29.12.95 issued by the Rpon4ent No.3. 

- (ii) Rfund ot cesh amount realised from the 

pay and GPF Of the applicant.'. 

Payment  of Full wagas w.e.t. 29.12.95, 

Cost of this application. 

any other relief or reliefs to whLch the 
• 	' 	 pplicant is entitled and as the Honble Trthunal may 

deem fit and proper under the facts and oircu"tances of 

the ce. 

I.', 	9 . 
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INTERIM O _RPRAI) FOR : 

Pending diSposal of this application the 

applicant prays that the operation of the impugned order 

vide Memo No.F6-1(A)/88..89/2 dt.d. Tezpur, the 29.12.95 may 

please be Stayed with further direction to allow the 

applicant to receive his present increment (full wag es) 

w.e.f. 29.12.95 till disposal of this application, 

PA1 ICLARSOF TH I • P • 0. 

(i) No. of the I.p.O. 	o 	37'?g 
Date 

(iii) Payable at G.P.O. Guwahatj, 

II ST OF ENCL0uRES: 

AS Stated in the Index. 

- VERIFICI0M 

I, Sri Khagendra Kumar Bordoloi, aged about 

4 years, at present working as a Post8l Assistant, 

• 

	

	 Janugurighat Sub-post Office, village- Jamuguriht, 

P.O. Janugurih8t, Tezpur in the istrict of Sonitpur 

(ASS am) under the Superintendent of Post Qfices, Darrang 

Division, Tezpur H.O. hereby solemnly verify that the 

statements made in paragraphs 1 to 11 are 'true to my 

:- 

knOwledge and I. have not suppressed. any material facts. 

Ple  

Date :- 	 ' 

S 
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H tutafa 
I1 	 ITt 	 )Qo_ 

Date of application for 	 Mau 	 Date of delivery of the 	Date on which the copy 	Date of making over 

	

the copy. 	 Date fixed for notifying 	requisite stamps and 	was ready for delivery, 	copy to the applicant. 
the requisite number of 	 folios 

stamps and folios. 

*0-94-  

- - 

1- 

4 

H 

6 	L[ 

- / 	 p 

- 

	

/ I 	
- 	

'5 

zP 

- 

• 	. 	1' 	- 	 ._-' - 	. - 	( 
- 	 - 	 - 

- . 

	. 	
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- 	 r 

• 	 • 	 • ' 	- - - 	 • 	 . 	 .. 	• 

• - 	 - 	
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- - 

H. 
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• 	 V 	al 	 ft 	V  
Date of application for 	 Date of delivery of the 	Date on which the copy 	Date of making over the 

the copy. 	 Date fixed for notifying 	V  requisite stamps and 	was ready for delivery, 	copy to the applicant. 
the requisite number of 	 folios 

stamps and folios. 	• 	 . V 
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- DEPARTMENT OF POSTS -iNDIA 
• 	- 	OFFICE OF THE SU?D.OF POST OFFICLS D iJNG DN TEZFUR 

Dated2Tezpurthe 4,6, 

Witheut prejudice to future 	ctior under CC,S, 

(CCA)RuJ.es 1965  being taken 	1•  charges framed  against 

ShriKhagendra KrBordaioi,-hen 	ub-Postrnaster,Lokra 

and new PA(Sig.)Januguribat vide this effce Men, 

no.F6-1(A)/88-89 dtd17-4-e9• issued by the. then Supdt; 
of POs.Darrng Dn,Tezpur,is hereby ordered  to be 

treated as •cane11ed agreeable to Gevt.ef india's 

inst&uctioris no(9)  below Ruie-15 of CCS(CCA)Rules, 
1965 as  contained in DG P&T'z letter no. 1-1 4/324̀/78-DlQC- 
i-1 dt. 571979,1t is consired necessary to inf$rm 
the afcresaid Shri Khac-endra Kr.Bardoiei,then 5PM, 

Lcka,new PA/Sig,Jariugurihat that the charges under 
Rule-14 of CCS(CCA)u1es,l9G5 is being inJtiated by the 

appropriate discipiina'y kithority based en appropriate 

/ charges, 

4: 
(] 

(N0Bhattachrjee) 
• 	UpdtOf Pest Offices 

Darrang Dn,Tezpur. 

Copy t3:- 

\/ 
REGD.AD0 1) Shri Khagendra K.ardolo!,PI./Sig. 

Jamugurihat. P.C. 

The Asstt,Postnaster General (Vig)O/O the 
Chief P.M,G, Assam Circle,Guwa}-jtj w,r.to her letter 
nc,V1 G/1 4/:71/ B 	e tde1759 	information, 

PF 	of the official, 

The CR file of the offjcial, 

Supdt,of Pc-st Cff4,es 
i)arran 	Tui?'784l, 

SI •* . . 



V 	 DEPARNT 	POSTS-flDIA 	
. 

OFI,'CE OF THE SUPDT. OF POST OFFIcES DJiANG DN TEZPLR 

MENORANDUM 

• 	Rule-14 of. Cen±al Ciyil Serie (cCAV)VVRU1es,1965. 

- 	 V 	 V  No.F6.-1(A)J8B-89/2 

Dated.,Tezpur 7-6-93  

V 	The undersigned propàsesto held, an inquiry sgainst Sin'! 
haendraKr. BordVGloi 	under Rule-.14 ofthe• CCS(CCA)Rules?965' 

The substance of., the irutaIns of misconduct. ol' misbehaviour J 
• V reVxpect of which'theinquiry is p±'oposed tobe held.is  setout in the 

	

V enclosed - statement .o artiOles of charge (Annexure-l)-A State.ient 	V 
V of the V i putations of misconduct 	misbehaviour in support of •each 

Article of cliatge enclosed (Annexure-~131 	st- of docuxents by which. 
anda list of witjiesses by whom fie .,arUoles of Oharge are proPosed 
to be sustained are also enClose Arn;'re-111 an.d1V), 	

V 

2.. 
V Shri Uaendra KrBrdoloi 	 is directed to submit 

Within 10 days of the. ice±t of tiisJh :'brandum a Written statement 
of his defence and also to state whethe Vr he desires to be heard in 

V 	 person. 	V 	 • .• 	
V 	

V 

3, 	Heis 4nformed that an L.iquiry will be held only in respect 
of those articles of 'char ge as afe not admitted. He should therefore, 
specifijXca ~t-k.admit or denied each articles 3fV charge1 	

V 

4.

V 	
V .  V  Shrj Kiiagéndra Kr,ardeli is 	rie infomed that if  

he does not . subrnits written Statement of deLcnce on or before 
the dated speified'in para 2 of abobe or oloes  rit apear in person 
before 	 or otherwise fails or refuses to 
comply with the provisions o± Rule-14 of the CCS(CCA)Ru1es, 1965 Or 
Vthe rders/djrectjons issied in pursuance of the said Rule the 

V 	he inquiring authority thay hold the inquiry .agains hiinC-Part. V 

5. V  Atentjon'of 	.Khageidra Kr.DOrdVlOi 
is intited' of Rule-20 
Servant shall being or attempt to bring ay politic4 or outside 
inf'uence to bear upon any. Superior Authority to fUrtheI its intei est 
in respect or matters pertaining of his service under the Govt. 
any representation is received on his behalf from another person 
in respect of any matters VdCSlt with these proceedings it will i 
Presumed that Si-u'i 

f is aware of subh representatiaj and that it has been oade at 
his instance and action will he tahen s.aint him for violation 
of Rule-20 of-the CCS(Con)Rulez 1964, V  

6 
	

The receipt of this mc­ I. ,1-).­ :--- --1 	aknc,w1edecj. 
V 

To 
Shri 	e 'a Kr,Larzialci 5udt.cf Post Office.s 

rrang dh, Tezi. 
V  PA/Signaller, 	

V 	 • 	
V 

Vr V  r;uur.1 L 



ANNEXURE—1 	: 

I' * 

• srATEr1ENTRTICLs OF CHRRE FRAMED AGAINST SHRI KHACNORA Kr 
BORDOLOI,THEN SPM,LOKRA NOW PA(SIG) JAIIUGURIHAT. 

ARTICLE-1 	. 	- 

• 	 That the said Shri Khagendra Kurar Rrdalói, while 
Lokra during4the peiod from fUnctioning as Sub—Postmaster, 	 r 

5-9,84 to 28-4-88,requastedthe Postmaster,Tezptir HOvide his 

' letters dtd,i9/4/88and21488 to remit Cash forRs4O,OOO/— 
(t'orty thousañd)only. by showing fictitious 	J4abilitieSaid 
Shri. Khagendra Kr.-Baroloi 	also didnot place. the requisition 
in the respective daily accounts as required under Rule31(1)(2) 
of Postal. f9anuaLVol—V1 Part-1ll.Thus,5hri Khagendra Kr 	. 

• Bordoloi is found responsible fo 	the violation of Ru1e31(1) 
(2) of Postal Manual VOL—VI'Part—ill' 

\ 

• Article—li 

That during the af'breaaid period and while functioning 
in the aor'esaid Offjce said Sftri Khagendra Kr.Bordolói,kept 
shortae c?* éah for P..44,14O09 	(.Forty  four thousand one 

• •bondred forty and paise rime )ónly in the cash balance of Lokra. 
S.D. dtd.28-4-88 9  whichwàsde.tctey this SPOs,Tezpur during 
his - -visit to the P.O. on 29-4-88.However,said 5hi Khagendra 
Kr.aordoloi,credited the shorta9ex amount of cash for 1R.44,'I4O0O9 
only to •Govt.account as UCR on 	iffersn 	dates.subsequentiy 

• ThUs,-the said Shri Khagerira Kr.Bardolci is found respon- 
sible. for the violation of the provisions of Rt.ile-84(A) of 
Postal Manual VoL—Vi 	Part—ill, and also Rua-3(1) 	(1i)(iii)' or 
CCS 	(Conduct) Ru1ss4964. 1  

- 	 MJNEXURE—I1 

• 	 STATEMENT OF 	IMPUTATION OF MISCONDUCT OR MISBEHAVIOUR 	IN 
• SUPPORT OF THE ARTICLES OF CHARGE, FR?MD AGAINST SHRI 

KHAGENORA KR..BORDOLOI,JHEN SPM,LOKRA NOW PA JANUGURIHAT.. 
• ..000 	 - 

Thotsaid Stir! Kha 9endra Kr.•Bordoloi while functioning 
• 	

- as SPM,Lokra during the Pe r iod from 5-84 to 28-4-88, requested 
th 	PM,Tzur HO.vide his 1otter dtd.1/4/98 arrd 21/4/86 respect- 

. 
ively,to remit cash for Rs.40,008/—(Forty thousand)oriiy before 
23rd April/88 by showing fictitious liabilities.He didnot 
furnish the- particulars of liabilities in the appropriate 

.2 	F 
 

cdlomns of the reverse,side of the daily accounts. However,the 
PM,Tezpur HO remitted tash for Rs04Q,000/— (Forty thousand)oniy 
on 23.488 tht-ough- 0/s Cash,.Tezpur who had handed over the 
remittance for Rs4O,OOO/— only to the SPN,Lokra duly acknowledged 
in the. diary at 12-3D hours. The attempt me by Shri Khagendra 
Kr.Bordoloi to collect cash on the pretext of fictitious 
1±ai1±t4 	from tne H.U. and, without observing the procedures 	- 
laid down in Rule-31(1)(2) of Postal Manual VQL—V1 Part—fl. and 
therefore,aid Shri Khagendra KrSordolpi is found responsible 
for the violation of Rule-31(1)(2) 	ibid 0  

- 	 • 	

c3ntd----2// 
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Article—li 
V 

_-1- 
VV 

That during the aforesaid pe r iod and while functioning in 
the / aforesaid of'fice,Said Shri KhagendraKr.Bordoloi 	V 

repoted personally to the Supdt.of Post Offices,Darrang 
.Dn,Tezpur in his charnberon 26-4-88 that asum of 
P..45,000/—(Forty .five) thousand) only was short in the cash 
balance of LokreVS. VD. which he. had handed over to somebody 
on good faithThe Supdt.of POs,Tezpur verified the.cash 

- .balancof Lkra physically on 29-4-68 and found total 
shortaQe 'for Rs.44,140..-09 (Forty four thousand one hundred 
forty and paiss nine)only which was charged as UCP in the 
account of Lkra drd.29-4-68. 

V. However,this shrtage amount of R.-44,140,09 only 
V had been credited subsequently by Said Shri Khagendra Kr. 

V 	 Bo doloi as IJCR in the Govt.acccunt on different dates 
volu'ntarJ.1y0 	. 	 V  

Thus,by keeping shortage of cash for f44,140.09 cn 
jX 	 . 	

V 

n  cash balance of the .offiLe dtd.23.4.88,Shri Kagendra 
Kr,8ordoloi,is found responsible for the violation of Rule- 

84(A) of PostaL Manual JOL—Vl Par't—ill and also Rule-30) 
(ii)(iii) of CCS(Conduct)Rule8,1964. 	 V 

ANNEX UR E —Ill 

LIST OF DOCUI1ENTS 	Y WHICH THE RRTICLCS OF CHARGE FRAIIED 
AAI3T SHRI KHAGENDRA KR 9ORDOLO I,THEN 5PM LOKRA HOW PA (SIC 
JAP1UGURIJ-IAT. 

 SPLI/Lokrats letter 	dtd. 	1904.83 
 SPM/Lokra's letter dtd.214-88. 

 
V 

Lokra daily accounts dtd.19/4,2O/4,22/4/83 

49 Written statement of Sri K.K.Bordoicj dtd.26-4-80. 

S. inventory 	atd.29-4-38,- 	V 

. 
\P' 

6 Wittri statement of Sri Phanidhar Haloi,PA now SPM, 
Naharbari. 	 V  

-vQ 	 T •  

7. 

V 

Wr i t t en statement o r Sri Pradip Das,ED Packer,Lokra dd. 
V 	

V 	 30.4.86. 

V 	

V  
or Sr 	Araonda Das,dtd.O.4.88 ,ED fessnc 

V 	 Lokra. 

V 9. . 	Of Sri Homnath Upadhaya dtd.30-4-63 , 
Postman,Lokra. 

V 

10& Diary or o/s Cash,Tezpur period 	20.2.86 to 26.4.80 
CJt 	U 	 2 

contd...3/% 	V 



 —t - 	- -- 

S 	

•. 	 I 

: 

HOM 
LIST OF iiii35E5 	 the ARTICLE OF CHARGE FRAMO 

AGAINST SHRI HAGENDRA R.B0RDDLDI THEN SPM,LOKRA NOW PA 

(sis) 3A11UGURIHAT/POSED TO B SUSTAINED. 	 - 
d'• 	 • 	 • 	 - 

/ 

1. Sri G.V.ANANT 	RA?r. NA 	 5upt. 	POs,TeZPur 

2.5ri jnáanda azarika, en ASpOs(HQ)TezpUr now 

0/0 the DPS,Naga 	
KQhima 

3.Sri Tarufl (a1ita,th 	
SD1(P),TeZPur now 

4. Sri Phanidhar HalOi,thefl PA,Lokra now SP,Naharb 

55riC 	Bahadur RaI ii1 

i Krishna B ah a Ur  Chetry, 	
ideflt Assam Rjf18,EX 

7 Sri PradiP Das,.EQ Packer 

8 	, Arabin 	Das,EO 

90 
,, Hotanath Upadhaa,p36tm, 	a. 

Mohan C.h.Hazarika,0/5 Cash,TBZur0 jri 

	

jitandranath Sarca,thefl A[1 ,Sub AccoUflt,TeZP 	
now 

\( 

	• B 

.- 	

supdt.or Pest Offices 

• 	

arranjDnjT 7 __ 



• 	 - I 
' 

Daily €rddr Sheet for e Preliminary H aring 

' 	 .•-.V_:_•_•- 	• 	
-- 	

V V 	 - 

• Disciplinary proceedings against Sri Khagendra. Kr. Bordalai, 
the then SpP.M. Lokrä 5. Cl. now P .A./ Jamugurihat 5,0. 

• 	
- ,CA)//2' 

• 	 V  Present:- 	- 	 - 	 V 	 - 

-51  

- 	: 
• 	 .V. 	

2- 	2).! 	/ 7 '7' 	V  

• 	 • 
•• 	 V 

 The charted officials has ecleved.. -the Charge Sheet 
• He pleeds not guilty. 	 - 	- 

2. The presenting officer is directed to offer 
V 

	

	 inspection of the docuents:liated 
V 
 in Annexure-III to the 

charge sheet , t the charged officiala(with his defence a 
assistants , If any) in his officer at 10.00 A.I1.V en 11-10-93 • 

	

	and onthe subsequent day ,• if neessax)r. He ae should also 
supply to the charged officials the copies of the earlier 

• 	
V V statement , if any made by the witnesses during the preliminary 

inquiry. 	 V 	
V 

3• The charged official should thereafter by18..10-93 
submit a list or additional documents he wishes to inspect and •  

• - 	• 	a list f witnesses he would like to .IneV  in his defence, • 	
• 	Full particulars of the docvierits showing the custody and 

relevance to the charges must Vwt be furnishe&. In the case 
• 	 V 	

of witnesses the corplete postal ddresses1 -  the name e4 and 
designatton of their controlling autho rites , if they are in 

V 	 public employment and their'relevence to the charges has to 
V 

V  be furnished. 	V 	
V 

• V -_ V 	 • 

li. The charged official should also Intimate- the 
name,, designation and. address of the employee , if any who 
will be assisting him during the inquiry. In case he, has been 

- 	llewei the assistance of a legal practioner by the disciplinary 
V authority, the nanie and address of such V3a1 prectinner 

V 	should be intimated togatber with V  a copy of the letter of 
permissIon. 	 - 	••: 	- 	 'V 

5 The next date of hearing will be intimated in 
due course. 

) 
J 	

DateJ 	 - 
Presenting ef.ffcer 

• 	B9'- 	
V 	- 

•--• 

soll? 
 

Charged employee 
• - Date4.-- :;-j % 
• Inoüiry oicer 

of wr I 

- 	IWT 	V 

4ae Ssipiit tfPt(fl. 
Nalb,ari }Lirpcta Dii.  

781336 



DEPAT?1ENT OF POST: IN8IA 
OFFICE OF THE SUPDT OF POST OFFIcES:: I3ARRANG OIVISION 

4EZPUR:-7,O, 	 - E 
sated at T.zpur the 

In this attics meme of even no ltd 7-4-3, it was 
prp.sed to tak.,i actian a!aifllt Sri Khaendra Kr 8&rdalai, the then SPA, L.kra 50, now PR, Jarnuurihat 50 under Rule-14 or CCS (CCA) flulea,1565 an the basis if the articles  of charge endued thiarsino, Said Sri Bazalaj was given an sppsrtunity to make such. repressntati.n0.s he may wish against the prapua]  iwithin 10(ten) days at receipt..r the said ms. The articles of chars framed aair,st him is as under;- 

STATEMENT OF ARTICLES UP CHARGE FRAPIEO AGAINST SRI KHAGENORA KR Q.ARDALAI::SPLOKRA. m mU 	JAf9JgI1CT141T fl- 

£icls-i :- That the said Sri Khaendra Kr I3*dj1*j while funct-i.V9 ii SPN, Likr.a during the penal from 5-5-54 to 28-4-88 
requested the Postm4star t  TIZPUr HO vide his letter* ltd 15-4-58 
and 21-4-88 to remit sash for Re 40,000/(ferty thèu*and) only by hsujn5 fictitjaus liabilities 0  Said Sri Khaendza Kr Rardalaj also 
didn.t place the r.equisiti.n in the respective daily acesunte as 
required under Rule-31(1)(2) of Pustal Mannual Usi-vi Part-ui. Thus Sri Khagendra Kr Bardalai is f.unl respsnaible for the vlsi.- tiurisf Rule-31 (i)(2) of Psstal. Mannual VOL-vl Part-iLL, 
£in111 - Thtt during the afsresaid penal and while functioning the at'Sre.ajd,rjce said Sri Khaerdra.Kr Iatalaj kept sh.rt. ae  if cash far Np 4 4,140.05 (Party f.ur thsusanà ano hundred fsrty & paise nine) only in the cash balance 51 Likra SO dt 2,e*L 
284a.e88 'which was detsctsd by theSPOa,T,zpur dui1n5 his visit to 
the P0 an 2 9 4'88,Hawever, sais Sri Khasnda KrOardalajcr.ljt.d 
the ahsrtageam.unt of cash Nr Re 44,140.05 .n1y;;tsGsvt..,ur,t as UCR an diff•uan.t datsi subsequently, 

Thus the said Sri Khaqindra Kr Mardalal in faund rel- P:nsjbl. for the vislatj.n of the Provisions of Rul.-84(A) of tal Mannual Va1.j Part-Ui and also Ru1e-3()(jj)(jjj) at CcS (Csfldut) ule$,15644 
Said Sri K.K. $ardajaj received the abeve mum. an 5-4-53 and he eubaitted his written statement if defence an 16-6.u93 which was received at this sffic, an 18-6-53 which runs as under. 
1'have the hsnuur to stat. that I have received your abeve meme encisjg the mema of chargesagainat the essurrang. of 27th, 28th of Apnil,1988, The similar mama of the same charges was also r.ceivsi by, me in the manth at Apnil/1380, I submitt.d the defense statement, 1 was persanally heard, quaesijudicil Inquiry was cempleted but no punishment what as ever was ipsied an me ebvia •usly due to fact that I eeuld aa* pray, my innecene, in the ira]. Inquiry. This ease was tried in the Csurt if Law of esurse, the criminal aspect, but there also I had to appear bfsru tha trying esurt of Law in Iffer,nt dat. for trial against the criminal charges framed by the stats. Out after careful sxaminatjen if the uhele case , I was f.und net guilty at the chargss'by the Learned Plagistrate and was acquitted by the cawrt of LaweThj5 was the aspect haevir if the criminal side but of the earne and the earns case inlya 

But new it is very regretful affairs to nate that I 1fhave again been iihazge shouted after every spperati.n is sver Ivan 3J 	
c'theugh there is no lass to the G.vt* at all and this is also initi- 
ated again after more than 5 years of time  with theinstrume t if the provisianx of OG'. letter N. 114/324/78-.aISc...ji ltd 5-7-1975, Respected Sir, can ysu favsur me with a capy if the said let er as Practically we clerical staff Is not get a taüch of such ins rumen- tal. sefl3stjtje letters, 

c.ntl at Pàge-20 



p. 
Hawever, Sir, I humbly eubmit my defence of sa t para S 

the char!es against me as levelled, new. 
CHARGE 1 :— The failure'tS nate in the daily acceunt of the lii 

' bilities may be an emiesien ar my part due to heavy Pressure of 

wark in thø sf4!ice but the liabilitieS were net fiatit sue. The 

exact facts ang ti!ure$ as an new after a lapse a? 5 y are can 

Y net be cited Sr stated by me in abeenci sf. r.ecsrds. Bu the Hea 

• Pet Office aftsr e.nsider.*tiefl and satiifatiefl if th liabili 

ties sent the cash ts.my,.effice threuh the s/s cash. t is a 

well established fact. and prscedute sf the department hat the 

Head !1' OfTice ai'ter ebsirving all. firmalities and after bel 

fully iatjetiid sf the, liabilities ient the caihaf Re 4 9 000/" 

particUlarly when it was . 1 heavy ,  amiunt if cash. It is ther.rar 

net a fact that I .atteiipated to get cash from Tezpiii H1 18 in an 

'irregular er fraudulint manner but roquisatisnid for e sh to me 

the genUini li:abilitied and 1 get the cash te clear up attic. 

iiabilties 	 - 

cF(ARGENl2 ':- :Th. eh.rtage sf cash was f.und by the t an Supdt 

•fPU, T.zpurifl:the:Q**h balansi at my effice an 2- U in in 

absence. The shsrtage'wSUii be there becauSe an the ni htsf th 
day when I received the cash, some .unknsun peeple over swInE in 

en the paint if. rPvelver. and snatched away the key of he attic 

'safe and talk away 'thi. asney f tea the attics. Thi safe theugh h 

thi 'd.ubli licking .irrznemente, this was net leckid b the ale: 
which ale. faciliated thecrime.It is net a fact that I gave t 

meney' ta semé ana as nited in ysur etiarge. I was taken to the 
effice if thi Supdt sf PBs, 'they started interegating e'aleng-

with pelics aft icirs. They were net ready to here me a believe 
Aat'evar 1 'wanted 'ti say.. I had to "writs what they wan ed me to 

write. .Themeneyuhether'beleflgifll tsthe Geut..? of iarsenal 
nit be given to any-dy particularry when the aisunt f msney 
wad Rs44,14OO!'Pai$ecGiVtT sIchameufltaf m.ney ta Omebady 

sn g..d faith i'u'nnatural and unusual. I, theDefire, iraly et 

that the fact ii 'thu that thaeash was fercibly taken away frer 
me an the paint ifrevelvar. Lekr.a "is a very a.litary lace iee 
ated from the market'vrea. There was no ebsidir in t e sffice 
ncr there was any staff guartere who usuld ceme forward to help 
'me at 'the time if such an scaurance. 

The ehartage of sash was made gaol by me wi cut less 

a single Paine of '1058 to the Gevt. I was acquitted in the aeur' 
of Law for the criminal aspects. I weuld therefere prav to you 
exenerated f rem the charges uithsUt punishing me after 5 years i 
the eccurranc. 

. 	 Then an enquiry under Rul.-14 of ccs(ccA) R les,1965 
was erdired to be held vile this attica mace if ever no EtE 7-6- 

';17fLYtr 
q,Pi( And acesrdinglySri Atul Cli Dai, ASP(HQ), Nalbari and Id Kutubu-

ddin Ahmed, si(P), Tezpur were 'appeinted as Inquiry A theruty 
and Presenting Officer respectively. 

The l.A. held preliminary enquiry on 5- 1 6- and cane 
luded the enquiry :en 1.2--95 arid aubmitted his Inquiry Repart s 
under his letter no EC-1/93-94 ltd 22-11-95 which rune as under. 

Preliminary hearing of the disciplinary pro aeding wa 
hell en 5-10-93'at u/a SPUS, aatrang Bivn, Tszpur. The charged 
efficial Sri K.K. Bardalai ploadednit guilty.Thue Presenting 
efTicer Sri Kutubuddin Ah*ed was directed to sffer inspectien of 
the liatsi decuments to the charged if ficial with his defence 
Assiatant an 11-10-3 at 10 a.m* in his e?fice and an the subse-
quent day if necessary. The prelsriting efficer was also directee 
to supply to the charged efficial the cepies of the earlier stat 
went made by the witnesSes luring the preliminary inquiry. Accor 

dingly the Presenting efficer , Sri Kutubuddia Ahnied made the 
listed Iscuments available to the charged efficial Sri K.K. Bare 
lai, the thea 3PM Lekre SO on 1i10-93 in the effice of soi(P), 
Tezpur Sub iviein, Tezpur. Sri l(,K, Barlalai, the charged affi 
cia1 certified in urittings that he examined all the listed decu 
menten 11-10-93 and satisfied hi/rself, 

centd at Par- 



• 2. On the day if preliminary hearing itself the charged 
efficial Sri KKo Sardalai the then SPP, bakra;Se n ow PA,amu- 
gurihat S9. was 4ia directed to submit a list if additi.naI 
decuments he '.fA"ez to inepsat add a list of 4tñeeees h# wauld 
like to examine in his defense by t8-I0-.3. lasides, the charged 
•?flcial was ala. asked to intimate the eam.and des•iensti.n ant address if, the empl.y.a, it any who wiU be assisting h1n during 
the in4uiry. Acc.rdingly the 	 La .harged s?ficl furnished the list 
if addis decumsnt and witnesses to exaeine in his defen8 A# 17.  fáll.we:' 	 - 

Addi denuments : 1) 06 P&T letter is 114f1Z4/?.tjs._il dtd 

2) Appiisati.ri .? NST helders t.SPN, 1.ekra 
dtd 14'U submitted by  one  Sri 8.N0  Sin!h, 

diaries SrSrr koPaetan, SPØa, Barrañ 
- 	 In. for the aenth sf- ZPanuary and Febr.uary11 'Witnesses 	- 1) Sri -K. aitan  the  than Bupdt a? 0$p Iarring 

ivnc tepujr, 
The charged .frjai,i ci.. ithiat.t the name or Sri K. K .  

Oey, Ratd, a? fLeer pt pastel deptt, as his defense aasttó 
l'heieafter the sraI lflquiiy..n 1.1142-3 and 

c.uldn.t be held ad' the charged. sftie.tal was net attended the 
inquiry. 'On the next *a* dats Of kAnzing inquiry en 174, the charged •f?iaial as s1saai?L.d in aujsp.rt of the 8PIi/T.jmuir latter ne risiit 	/2(A)feie, dtd 4~ 113 that there was no r.1v.n.y 
of the addi *  deeumsrte vented by him t. examine in his defense to the ahar.e, Thus questien at eupply of the  sail •ddlo dssu mints in .ral inquiry O n.t aria.. The request a? the sh.rg.d efficial  to  examine ri K, flaiten, th. then Supdt- ef Ph, larrang bim alga asuld net be aefl ta as thir. ias is r.l.veny ci! 
Øle said •ffieex, to the tharg.d lgy.11. againt the eharged 
ifici*l 

 

Sri KXd bay, the dlPmis. aasiitant an named by the 
charged e?fleial wee aexvad regd. netise irs respect of sashdati to atteni the iiquiry. 1ut the said 	. Sri (K bay did not attend 
in any date in the Iriqu&ry. 

3. 	Ifl 	 ll tha 11a+.d 
•1'.the case were marked •xhThi'tá àgtrndsr . 	 -• 

i). SPM/L.kra's'1,ttirdtd15..8 	
' 

2?. SPA'. Lskra letter dtd2i4.-8 	 gx.'2 	- 

3). Likra'I daily /. 	 and 22-4-88 =Ex.a) 

• Jritten statement at 
r. 	irvvent.x.y dtd 294-88 

6 • Written etaTteeent if 
If 

8.•• 	* 	 .. 	 U 

ively. 
S ,  ri K,K,. 5ardal*i dt 28-4-88 

=• 	 ' 

PFsanjdhar 8erdalaj = 
Pnadip 1ie 
Aravinda gas 
H.mnith Upadhyays • = 
• pfx!ied from 20-2-88 	Ex.-10 

Sri 
If 

101.ieiy of c/i cash for th. 
t. 24.8&.:;' 

ii). Credit cetit1oite 
- - 	 The charged- 

ware examined -by. his. an  
- Then, is no 

from prasecutien aide er 
4 4  Out st the listed 
examined in thà inquiry. 

•ttisiaj adrnitted that the ab.ve exhibit. 
11-10-53 arid tPi.ss are all g.nsun.. 
further exhibits in this cása althex 

tram definca lidso 
witnesa.a the fsllswing witness.. were 

- C- 



(4) 
C 

Sri Phanidhar Hsial, the then PA, L.kra 5$. 

2)oi Sri ?ahsi Ch }tazuiks I/B C1s Tszpur. 
/ 	SL G V AaItha*atay&Ic %hs thsopSP$IclezPUr. 
o 4 	Sri t.endra Nath Zarm., the tTi AP?(Sub A/C), Tszpu Hl 

S Sri TaIu* Ch Ka1is' the .*S$I(P),T.zpu* Sub Ia, T.zpw 
Thi f.Ilsüin! withs1i lid mat ap.a* befski 	IJ, jp 

si'tà if, rupsitil hatUoi lirval. to Them to. .t.t.d We inquiry. 
$flU.3 fir their ro'iMtsd fàiluri. ti applar borer. the 1.1.. the 
PrH.ntjii' Cfi.er •t the ccci i,ant.d dsluti.n sf thu witflesss* an 
th.ir, srsl evldañia is ns rsquIes to hIm n th. Inquiry. 

i)o Sri BThañdi Huzsrika1 S!s,:  Naw!uh In, 
2 	Sri Arabtna ai' ED N.ssfl.rg L.kra S, 
3 

( 5r1 ChanraB.hsdur RuiUii1.aq.P.siaisn 
4 .. Sri Kriihna Bahadur ch.y,.Prsuidanb, Alum, ifl. Exo mar  

v.semeIF 	. 	. 
E) Sri Prudi 	as El 'Paiksrt Lskra S 	,.. 	 - 

Sri H.nrn.th  Upahyay., Ex psstman, Lskra B 
So C.pis5 • ti. daily crier ah.St as 'J•Il *1 • d.pasitien Sr 
uitnsdisa were iisusd .t. ths shargsd if ficial under, apquitanse in 
rupsct ef •ash fdáti . aral inquiry 1 

to Af'l.th. usi fur the dissiplinaryauthsrity wa slimed, the 
ehar.d .ffi.ial.ai  aiked. te submit his defihas in writing as disi 
red by hia Au.rdin!].y, thi eharsd uffimlal Sri'K.K,gardalai 
eubmitted his Uf.encs 3tatsasnt en 25'75 wide amuurihat RI. N. 
53Sf d 
7. Thaie was neither d.eumentu nsr witneese* in th. part of the 
defense .11. to pr.iuss in the.inquixy.Thu char.d sffisial also 
IL$ net want be scaains hirnad?. in his b&,al?, 
8 0  • ç$i?! 	th. 	4u e.rsisn f. s oral Jhquity and being the £.S, it 
th&.us. quuti.n.d the ehari .?fisiat an the .irsuretansu appe 
ith;aiinst tiIbhar$ed sffiOSa.l sn• with this thi Cus at thu 

- 
. 	The pres.ntinl attic.r at' -  thueaes submitted hi. written bris - 

13 
1
as 	t.thechaxied stfialal whiøli was ruesivid by US an 

18. Thu shar!.d .ffisial .Sii K o K, Iarâalai thu ith .n SPIl, Lskr. 
go niQ PA, ianiuqürihatSUalsa ubrnittsd writtin bz'ief i cuppert1 ­ 1
if his defense aid was resiiwed. by ml sn 1i1..5&. 
1 	Durii tFs1nquir, the shar!,od affiei*l was a].lsw•d all 

424, 
ras.nble a srtunity t. deteRd himid-?.' 

In the artile f of ,  the char; .. br.uht a;ainst $ri K,K, Be: 
dalai, it was aliqed that Sri lardalai dii not pla.ea the rsqui-
.atisn'fer cash Na 40,000/- to TszpLlr-HI in the rüp.stivs daily 
a/CS as required under the Rub 31(1)(2) at Pstal Nan.Vi Paitoiii 
inetsaith. char!sd .f'ficial requested the Psethaster, Iezpur HO 
vile his iettei dtd 1-4-88 and itI 21-4-58 be rscit caah N. 4000D 
by shawin;?ictitiuu3 liabilitiaa 
13. .). Exhibit 4- the letter if 5PM, L.kra SI dtal 1488 reflect 
that' the ahargid atficisi wrote to Po.tust.r,. Tezpur HI in a pie.i 
sf paper pLaoiñgrIquiresunb .afs 4D,ID/-' an or befure 23-4-88 f* 
NSC iiahar;s. EXhibLte-3(s), the SI dailya/c if Lekra SI dtd 
19"448 deal n.t'b"ear any paitiáuieri sf liabilities against NSC ci 

9" 	ethir it.m.o' 	, 
oP 	 'b)xhibit-2p thi SPPi, Lekia 33 letter ltd 214-883rsf1asts 

V that the ehargid official requieted the Putmaster, Tezpur Hø to 
supply sash Rs'430D840'ifltiff?*tifl  data  fixed in 23.'4.88. Ehibib 
3(b), the SI daily a/B if Lckra 3$ ltd 284-$8 and Ehibit-3(e) thir  
SB daily accaÜnt ltd 22488 I. net  bear any particulars of liabili 
ties against NSC,. 

.),Sri Jitandra Nath Sarm., the witnei if the caes and the 
than APM'eub,a/e, TazpuZ HI in his iepssitiCns befere IC. in Ux 
2-3-5 emnfirmed the genuinesi of the Ex,f, Ex.2, Ex.3(a), Ix.3(b, 
and £x.3(c) and depseed that there was no remark/note if rsquisk4is 
eitsncng' cash an thi 53 daily 'a/c i.e. an Exo(s), Ex-3(b) and £xi 
Ex,'3(e). The said Sri Sarina ultneee to th:oas. also etated that hi 



(s) 

h..t ssnfira1iufl as t.thelilbilitis$ in letter in the chap.  Of 
(?L msasas frI 3PM, Lskra SI b.ters remittinl the sash to the 31* 

n.th.r withssa t the, sac eSri GII AnantanaraYi the then SPIS, 

larranlin, T.Ui otat.d that the Peetmasteri arsts •bli!e the requcat  

t*itisn of seshmads in * pisieet pap alas buit sh.uid be f.11swtd 

by nets in thsrraPSitLVSdailya/* et the SPM whisk may r.seivss.en 

a later date inHS4 Th e said witheii to the sass Sri G.V, Anantaflirayafl 
ssñtirmed inr.ply to qusstisn put by the I.B that nstinsf remarks 
if pirtisJl*rsef requilitien made to HI by th. So ii must. 

(d). Hers iñEthia iflitañt sace the shsr!sd .e$iisl place requisi 

tim if cash in& pies. •ft paper twics but the mail was net cenfirmed 

by uritin an the 8D daily isceunt sf,  ths dates .sf.f ths feileuin day1 

(s) The Presentin! Iffissi of the sale rihtly'ar!Ued in 
hi. wri-

tten brief thatth.rs were no n.ti if 1.iabilitil$ ft Re 40,0000 in 

any if the SI 4ily a/u dtd 1-4-88, 2O-4 	and 22-4-88 as to the 
payment if NSC as appesring in-(x."l and .Ex2. Apart from this even 

- after reesipt sfcash the SD called liabilities was not cleared upte 
28-4-88 th.UIh 	 -4 11is date if payment waS fixed en 23-88 as per Ex,-2 
ncr the surp1u:s*$h au r.mittedb'ack to Tezpur HI. Thus the Presentin! 
Iffi.er'a argument in. suppsrtsf fletitisue li.biiLtiss ehewn by the 

charged .fficial, reflects its merit. 
(f), The shirged .ttiaia] in his written bris1 stated that he had  

no experience t u.rk independently as I 3PM, bein! I clerk premetsd 
from the pastman cadre after being pestman from EDDA. The sharged effi- 
ial also stated that the liabilitise were ehewn but the eami were 

perhaps net writtanLn preper plase in preper way. 

TentSntisn ef'the charged .tficialis net c.nvineing. 
The pIes .f . havingfliixPeriSflae is net at aU. ageeptable and the Lx. 

and 	clearly reflects that there aer, ne particulars. if 
lfWfllti.e an sy?an'i  it thep. against the NSC payment 

or Re 40,00rJ c 6Opr 

e jhsquu.tin ptjj'Am I.t the char 
.lt efficial st*tl'd that he ergIt ti place the raqulsitiun in the 

respective daily, a/s in iupp.rt if liability. 'Thus the charged .f1'icuaZ 
is taking different picas timete tiiWa in suppo. tt'ar, -hij defence against 
artisli-1 of thisharges which are net at all true and cenviiicing 

iissusei.ns absue from 12,13(a) to 13(t)sf this repsrt 
reflect that theartiels-1 of the charges br.ughtagainet the said Sri 
K.K. Iardalai the thin 3PM, L.kra SI, new PA, Jamugurihat as to the 
vislatimn of Rule 31(1)(2) etPestal Man. Vel.Vi part-ui is fully 
established. 
14. 	In the Article ii if the ehirgee breught against the charged 

sttiaial it was SUC!ed thatthe chargsd sfficial kept shertage of Re 
44,140,29in cash balance if Lskra SI on 28-4- 88 and thus vislated 
Rule 84(A) if Pstal Mannual Vi art.-iii. 	- 
15(a). 	Exhi6it-4 reflects that there was shertag. at Re 44,140.0 

when verificatien was a ceriductsd by the then SPDs,Darrang Divisi.n, 
Tezpur en2-4-88 in presence of several independent withseeee, Exhibit-
4 was csntirmsd to be genuine by the charged efticial is  well as by the 
witfleai1, 

x'f 	(b). Exhibit4 also refleeta that the sharged uffialal gave awa 

mi ' 

	

	5I.81 trai* effiss sash sri e.d faith ta neSriHaren 5a5, fhuio  
shsrtags in eaeh balance sf. da.te 25-488 has been admitted by the 
charged s?fici*l 

tc). Sri GV. Ananthanarayan, the tyen SPOs, hrrang Divisisn, 
2- 	Tezpur , the withas if thi cisc in his depeitiefl eentirmsd the shirt- 

age at Ma 44 9 140.0 detested by his in sash balanaa if -skra S8 dtd. 
28-4-88 

(d). Anether witness tO the case adxta Sri Tarun Ch Kalite, the' 

then si(P), Tezpur Sub In also senfirmed in his depesitien U99KNuxths 
ix.in the inquiry that there was ahertage if Re 44,140.01 in th-ca3h 

balanse ef Lskra SO dtd. 28-4-88 
(s). Anether witness to the ease and the then PA if the L.kxa St.. 

Sri Phanidhar Halei also cenfirmad in his depesitien befere the 10. 
that there was ehertagu if Mi 44,140*09 in the cash balance if Lekra ( 

2R.4RR 



— 	 -. 	 . 

	

.I.—. 	 øeide 	0 : SP?!e 	?ticia1 during the Lnquir?, in reply to 

k' 	• 
qutisn uti*iiOo"Ei 125 olsarly 3tated• t0 : mit the 

cUah balance0 
g). Apartf,àibsve the chired .fficial. h nstdsniod in his 

,rJ:t;t.n biiièjats1D-1O'5 that thra was sh.rt.s 	in cash. 

.bsve. discuselon. inpara14,;15(a) t.i5() it i 
evident that t0Aiti,.1aii e Sr th oharet, braught against the chart 
.trfciai Sri JçJCaaaida1ai, th.-then SP%, L.kri U, asu PA, 3amuguii 
so SfJ-i?u1Irá€abliahed. 

d P JIh 

-- 	 briafLtha aaL SiLK.K.)Oaidalai, he, then 
I. 

	

	 has csntenkdthat the easiti. 
I? Sri Phnit(*1s&.i La n.t.t aU ascsRtb1.a-hirboe&use.r n 

years iape• inetv.efliths •ccuvnce 'sf thu case 	 te a? hiD 
depuDitian, SKXo Bara1ai;csntended that the .iI Halsi can nit 
r.mombe. art.r3'Eyearn  istauhat usa 'written i.hswrI In Daily oc 
unt -  a datat4-6Band4"8B, Cantentien P)the said charged 
sffiaiaJ. is ttaU  cireat. 	 sa daily .1 	ated 22d_4_8, 
20-44t.nd1-sff8 *re?the.exhibita attheci.an.:these hav, been 
admitted by'tt?'è(.har!ed efficisi se rnuine0 Thsaily s/cs clearly 
aqroee ti th.41'.fs-dep.sed by the said itnaaeflPhanidhar U*lex 
Thus the actjap..ed bySd,H.l.i can nut be'ahllaned. 8eeide, 
Man may lie &idicuments cann.t.- 

and reae.nLns baied Sn docume 
ñta 1 wsIiai(i&szileviiIericej - itia eetabliih1: that :b.thth, 
artiãles 	 bruh aaint Sri K,K. Dardalsi, the then SPP1 

-. Likr. SO,n.w. 	,. - 	 indT.sibt 

	

1nyrp 	sfthe 1.0, and I 
that aUtha iti*x 

.KSQjdiliihsVe 

	

• 	-• 	-- 
I 	 yiden'ae, 

tape 

	

-- 	 rA. 

a;atnet the 	iitsl!*tnde pr.?I bey.nd niece 1Tedeubt. $u-- 

c.nLiider3.fl! 'the1ihL9Uf service rendered by th .frJoi?l and with 

th. h.j.f. t,±.reat1fiatjefl . 1t1uk a met enent view sf\the 
ease and auariiChe ?.11swiiiq pulehiieflt to weet' e end .?Uctic.. 

• 	 - 	

- 	 : 	 - 	
• 

'ISri B.K.Iiarak Sóp.nintendsnt of Pest Offices, Darran 
Divisien, T.zpn2?840O1, hereby 	that the pa7 if Sri Khsendra 
Kumari.ZuI.lPiLLthe thIn S 0P.N., L..kra Sb., new fee ta] Aecie tint 
)amuuzihat è:báièEd.edby2(T1Já)Pt1uS J .  

.nly•tnthi sia.Ti.4t pay 755145OE 	 2it 

ysarJ-UI4*ti1e ef & 	 Teet --.------- 	 - 	 - 
- 

-- 	'- 
!est if P.it .ffj. 

-:.-- 
•.--• ----'. 	 •. - 	 WLvaLsrpTezpur:784 

•.:'---T-- : --  --- 	 •' 

	

kcmar i!Pd *, 4'A1 	mu?ih.t 3000 

-\ 	
2 Thsagt.mz, Hi Ps 

steñeraj.(Vj,i)...m Ciole,Guuahatj:1. 
2 	41  

5 
' !.F er ths.ffioi.l, 	 • 

/ 	
S U$ 	 -40eba t Of f 

• Spdt. of Post Offlc-c 



• 	DEPARThENT OF POSTS:INDIA 
• •. 	. 	aFFICE OF THE SUPOT or POST OFFICES;DRRRANG OIUISION:TEZPUR 

•1I0 

emc-No0E6-l(A)/88-89 	•Datod at Tezpur the 6.6.89 

H 	 - 	ORDER 

iIhereas an inquiry under Rule 14 at CCS(CC&A)Rulas, 1955 is 
being i- aid against Shri (hagandra Kr. Bardoloi, the then ofig. SPN 
Lokra now otfg.PA Tezpur.H.D. 

And whereas the undersigned i.n exercise of the powers cant's- 
rrad by Sub Rule (2)o? thesald Rule, hereby appoints Shri B.K.Oam, 

• ASPOs(DO),Darrang Divislon,Iezpur as.Jnquiring Authority to inquire 
into the charges tramed against Shri Khagendra Kr. Bardolo, 

(K, 	astan 
) 	 . 	• 	- 

Supdt. at Post OPfice 	 S  
• 	 Darrang Oitiision,Tezpur 	 - 

Copy to 

U/R. 1) Shri B.K.Dam,Asstt, Supdt. of.POs(OO),Oarrang Oivn,Tezpur, 
A copy of the articles t charges is enclosed, He will please 
complete the laquiry within 75 days and•bit'his report. 

-1hri Khagendra Kr. Bardo1oiPA Tezpur. H.O. 

• 	3) Shri3.Bisuas, C.I. Izpur-, 

4) 0/ 	 - 

Supdt.- or Post Offices 
• 	 Orrang 	viaion,Tezpur. 

iM 	S 	 • 	 S  

c 

• 	I 
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• Iø.ii/93u194, 	 1ted at 11jabpLA - thi:17u9i-934' 

El 

- 

- 	

84 	goidr Z 	 '. 

* 	 '. 	

.• P/ Jamnguri)ia4 80  
DLt. 3ipuCaEz). 

8pac 	Inquir7 .into the chmgoo fraad arjjnct 

8hhacz r. or8.O4t tbetbcfl 	Jok3X1 

- 	 --.. 

V. 	

.-. 	 1• 

1 - . 	 •. 	
I'hae been ppoiñte as Inqui1lJi 	 to cent 

aquiry jntV4o' caaeabOVO cited1 fld 
td.i7.8.93 isuod by %itidt.Of i&0et 'Jfieoo,rQflG 	tote? 

per, a espy of t5biCh Aø been cndOrGd t3 you. 

-- 	 24, Accordingly, ..a. peU 	 ing of the on u 

• 	 bold by no n 5.1O.93S$t. RrattUJth3 ifico of tho 

8npdt.cf Poet Uffjoos1? 
.iVUó ii'O!WU1d. pS( be   

yQU?Oelf 
aleng with your cfe7ieeCOot t,tf you so 

attcd -thy preUi1na1 .hing. oñd .4t iintU. 

furer 	eationo. .n øe 	
appear:at the appoti 

ed date and time,prCceedi 4il be taten eparte. 

3. Roetpt of tbie notice na plcasebe acknowlOt 

• 	 . 	 - 	 * 	 -. . 
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• i (84 	.D) 
Iiicrinff Athrit7, 
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. 	 .. V-' 	•'• 	- 	 -. 	 .. 	 V  .-. .Atta$cpdt.olOet Offlcee, 

V. . 	 •- 	'-, 	 - .. 	

- 	 ( EQ) 	/t.thó Spdt.ef.°0 

V. 	 :- 	..'. 	
. 	.. 	* 	. 	• 	..- 

'I 	t)'L. 	din 
•0 ),H0 jj. j. p4stid.tO attend ioproU11i 

V.. 	ay..henri 	
at auo00S4td dte otd. time lcngvttlk 

all. listod doe ñenatn ortgtn4e 

2) 	
PaOffi000,Dar 	sIn.!eP 

r: 	
necea7 action for- timely relief of the 

otttci.ali1'd 	aróngo 	acco!imOtiOfl for 

F 	z7 	Inq,try. . 	.. 	 -. 	•.. 	 -.-:-' 	-.- 

-, 	 - 
-- 	

- 	-: 	-. •I.rSng 	th0t1 
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T I 	The Chief POEt Master General (Vig), 

	

I 	 Asgain Circle, 
Guwahati. 

	

I 	
Through the Superintendent of Post Offices, 

	

1 	 Darrang Djyjgj, Tezpui. 784001 • 

ISubject :- An appeal against the Order vide Memo NO. 
F6-1(A)/88..89/2 dated 29.12.95 for reduction 

of pay by 2 (Two) Stages from Ps.1340/- to 
,1 	 k.1480/- in the scale of pay 975-25-1150- 

EB30m.16Q for a period of 2 (Two) years 
witt,ut cumulative effect, by the Superin.. 
tendent of Post Offices, Darrang Division, 
Te zp ur. 

111 

Dated Tezpur, the 'j tb March 9 1996. 

Sir, 

The humble appellant begs to state as 
follows :- 

1. That the charges levelled against the 
appellant, Shri Khagendra Kumar Bordoloj, then Sub- 
Post Master, Sub-Post Office, Lokra and now Postal 
Assistant, Jamugurihat Sub Post Office vide memo NO. 
F6-1(A)/..89 dated 7.4.89 by the Superintendent of 
post Offices, Darrang Division, Tezpur, of keeping 
shortage of cash for k.44 0 140.o9 (Rupees forty four 
thousand one hundred forty)and paise nine) only in the 
cash balance of Lokra, Sub Pogt Office during the 
period from 5.9.84 to 28..4.88 while functioning in the 
aforesaid Office, was cancelled agreeable to Government 
of India's instructions NO. (9) Rule 15 of Central 
Civil 3ervices (CCA) Rules, 1965 as contained in DG P&T'g 
letter NO.114/324/78ISC_11 dated 5.7.79 ; on 4.6.93 
after completion of the department proceeding in the 

2- 	- year 1990. 

Copy of the cancellation Order 
dated 4.6.93 is annexed herewith 
as 

Ctd, 



_2 

0 . 
	

(2 	) 

That subsequently, the authority after 
disposal of the departmental proceeding again held an 
tnquiry and served a show cause notice to the appe. 
ilant an the same charges/on similar grounds vide memo 
NO.F6...1(A)/88-89/2 dated 7.6.93. 

Copy to the memorandum alongwith 
enclosurers dt.7.6,93 is annexed 
herewith as 

That the authority had already realised the 
loss fund amounting L.44,140.09 (Rupees Fourty four 
thousand one hundred forty) skc and paise nine) oniy 
from the salary and GPF of the said appellant on 
different dates before the subsequent show-causes 
notice was served upon the appellant. 

4 9  That the authority even then lodged an FIR 
vida G.R. Case NO.702/88 ujs.409 I.P.C. with the 
Tezpur police Station in which the appellant was 
prosecuted in the Court of the Chief Judicial Magistrat 
(Tezpur), Soriitpur on he same ground cause of action 
as stated in the show cause notice dtd.7.693 and 
eventually appellant was acquitted in the said G.R. 
Case by Judgment dated 30.1.93. 

Copy of the Judgment dated 30.1.93 
is annexed herewith Annexure C 

That again an Inquiry under Rule 14 of the 
Central Civil Services (CCA) Rules, 1965 was held at 
Guwahati iof Lokra where cause of action arises 
against the appellant vide memo N0 .F6s1(A)/86...89/2 
dated 17.8.93. 

Copy of the Inquiry Order dt. 
17.8.93 is annexed herewith as 

Ctd. 



0 . 

(3) 

That the appellant states that the 
whole enquiry proceeding was completed illegally, 

as the procedure for holding such enquiry had not 
been followed. The whole enquiry report was not 

furnished to the appellant for submissions of proper 
statement of defence in same cause of action for the 
second time. 

That the appellant states that in the 
enquiry in Inquiring Officer took the evidence of the 
prosecution witnesses, acting to be Preseating Officer 
and the appellant was neither informed about his right 
to cross-examine the witnesses nor he was allowed 
to cross-examine all of them. The Inquiry Officer 
also did not inform the appellant about his right to 
adduce the defence witnesses, if any, .ut the 
appellant produced his defence witne sses who were 
not examined by the authority. 

That the p1ziishnt inflicted upon the 
appellant on the basis of the findings of the 
Inquiry Officer by the Superintendent of Post 
Offices on the charges of misconduct or itisbehavióur 
is illegal, void and awarded arbitrarily. 

Copy of the Order cIt. 29912.95 

	

ji 	tJJ 	 is annexed herewith as 
rJU1  

	

I 	 9. That the appellant states that the 

authority at the time of passing the impugned Order 
dated 29.12,95, failed to take into consideration 
the written statement filed by him and other events 
releted to the matter and hence, such Order is bad 
in law and liable to be set aside. 

Cotd. 
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In 

30 

( 4 	) 

it is, therefore, prayed that your 
ionour would be pleased to admit this 

appeal, call for the records and after 
perusal of the records be pleased to set 

aside the impugned order dt. 29.12.95, 
of reduction of pay by 2 (two) stages 
from Rs.1540/'. to Rs.1480/- in the scale 
pay 975-25,1150 - B-30-1660 for a period 
of 2 (Two) years without 
effect, passed by the Superintendent of 
Pt Offices, Darrang Division, Tezpur 
and pass such Order(s) or direction(s) to 
refuooi. the disputed amount reduced from 
the salary and GPP of the appellant since 
29.12.95. 

Yours faithfully, 

D5ted Uzpur, 
The  ii . 

-~ ~ Dlx'~ 
( Srj Khagendra Kr Bordolol ) 
then Sub Poatnaster, Lokra S.CA 
and now postal Assistant, 
Jamugurihat S.O. (since removed) 
Village Janaugurihat, 
P.O. Jamugurihat, Tezpur 
District. Sonit2ur. Assm. 

eflaeeaflae n 	 se fl 


